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(b) if so, the steps proposed by Government to ensure uniform 
implementation of the law by all the States; 

(c) whether Government are also aware that large chunks of land allotted 
to weaker sections of society for habitation purposes, have been forcibly 
occupied by social miscreants; and 

(d) if so, the action taken by Government for restoration of such land to 
the actual allottees? 

THE MINISTER OF STATE IN THE MINISTRY OF RURAL 
DEVELOPMENT (SHRI A. RAJA): (a) and (b) In land consolidation, 
substantial progress has been made in the States of Punjab, Haryana and 
Uttar Pradesh. Progress has also been substantial in the State of Maharashtra. 
Bihar, Madhya Pradesh, Gujarat, Karnataka, Rajasthan are the States where 
some work has been done, while experimental work has been done in 
Andhra Pradesh and Jammu & Kashmir. Not much work has been done in 
Assam, Orissa and West Bengal, though there are enabling legislations. A 
National Committee on Consolidation of Land Holdings has been constituted 
by Government of India for formulating a new Centrally Sponsored Scheme 
on Consolidation of Land Holdings for assisting the States. 

(c) and (d) No such complaints have been received by the Government of 
India. 

Zonal offices of CAPART 

2260. SHRI W. ANGOU SINGH: Will the Minister of RURAL 
DEVELOPMENT be pleased to states: 

(a) the number of CAPART Zonal Offices opened by now in the various 
stages; 

(b) the relationship between the Head Offices and the Zonal Offices in the 
working of CAPART; and 

(c) the amount released so far to the North-East region State-wise 
alongwith the names of beneficiaries/NGOs? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI SUNDAR LAL 
PATWA), (a) CAPART has opened 9 Zonal offices. 

(b) The zonal offices which are called as Regional Committees (RCs) of 
CAPART have been given the mandate of sanctioning the projects upto the 
outlay of Rs. 10.00 lakhs after observing all the essential formalities and 
programme norms. Regional Committees are chaired by persons of eminence 
and acknowledged standing from the voluntary Sector and with a senior 
CAPART official as Member Convenor of the RC. The Member Convenor, 
in-charge of the RC is an officer of the Council and is responsible to the 
Director General, for the day to day functioning. 

(c) Information is being collected and will be laid on the table of the 
House. 
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